
CAT/J/13  

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

. NO. 402 of 1993 
NO. 

DATE OF DECISION '2.6.1994 

KAPP Diploma Engineers Associatirn 

and Kakrapar Atomic Project 	Petitioner 

M • M • Des a i 
	

Advocate for the Petitioner (s) 

Versus 

Union of India & others 	 Respondent 

.J.p.Ajrnera for esp.No.3&4 Advocate for the Respondent (s) 

Mr. ki1 Kureshi 

CORAM 

The Hon'b!e Mr. K.amamoorthy 
	 Member (A) 

The Hon'ble Mr. Dr.R.K.Saxena 	 : Member (J) 

JUDGMEIIT 

Whether Reporters of Local papers may be allowed to see the Judgment 7 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment 7 

Whether it needs to be circulated to other Benches of the Tribunal 7 



KAPP Dip1omi Engineers' Association, 
Kakrapar Atomic Project, 
Post office :Anumala,vi.Vyara,9urat. 

ShrI M.Umshankar,prejdent, 
KAPP Diploma Engineers ssociation, 
Kakrapar Atomic Project,Post Office :Anumala, 
Via.Vyara,Djstrjct : Surat. 

Advocate 	Mr.M.M.Desaj 

?pr ltcant 

versus 

Union of India,through : Secretary, 
Ministry of Atomic Energy, 
South Block,New Delhi. 

Chairman,tomic nergy Commission, 
Anushaktj Bhavari,CSM Margh, 
3ombay-400 039. 
Managing Director, 
Newclear Power Corporatin Centre.-1, 
World Trade Centre, 16th floor, 
Chief Caffa Road,3ombay-400 005. 
Chief Project Engineer, 
Kakaroar Atomic Power Project, 
Post Office: Anurnala,Via.Vyara, 
District: Surat. 

Advocate 	Mr.J.D.Ajmera for resp.No.3 & 4 
Mr.kjl IKureshi 

ORAL ORDER 

O.A.402 of 1993 

Per : Hori'hle Mr.K.Ramamoorthy, Member (A) 

Respon'9en-c. 

DRte 22.6.1.994 

Neither the applicants not their ar5vocate 
a re 

/present. Perice,dismisse for default. 

I 

	

I ~a 
Dr.R.K.Saxena 	 K..arnarnoo-th ) 
'4ember (J) 
	

Member (A) 

h 



0.A. 40 

 

Office Report ORDER 

 

Mr. Mukesh Patel files proxy letter on beh&lf 

of Mr. M.M. Desai. At th: request of Mr. Patel 

adjourned to 28-4-1995. 

!iL 
(Dr. R.K. aaxena) 	 We Rdhakrishnan) 

Member (J) 	 }'iember (A) 

il.A.158/95 	roratiori allowed. 
1.A. 

 
stands disose dily. e removed NIAst 

with ri two weeks. 
O .A.No*0402 /5 

r.kesh Pate1 is recnt.At his reaest 

the matter is adjourrd to 12th May,1995. 

(v. Radhakrishnan 
Member (A) 

51995I Jone preerjt for the applicants  At the recpest of 

deshra for Mr. Ak11 Yureshi aójournec to 26-6-95. 

 



Date 	Office Report 

- I 

ORDER 

26..1)95 

. 95 

i.s 

	

Trie pcat )r tJJ appllc 	. 

AS the 	LV1S1Ja I?flC!i iS :JOC 	TaiL.: LC 

matter te 	r:io t 26.7.1995. 

1ember(A) 

ait. 

Mr.Mj1,Desai and lir,Mukesh PatBl ar 
not,) present. djournd tn 25/7/5. 

(V.Radhakri8hnn) 
npm 	 MEfIBER(A) 

to 31st 

eheicr 5, 

ivii n 2 

to 	th 2toti,i 



/ 
	

TI 

Date 	Office Report 	 0 R D E R 

1' 	1: 5- 

13-12-95 

1.1996 

.3 • 5 

Being a Division Bench matter, adjourned 
to 29-1-1996 

(K, Ramamoorthy) 
Member (A) 

ait. 

3eing a i).visiori '2e;ncli natter, adjourn:5d to 

19.3.1996. 

(K. Ramoor thy) 
Mcmber(A) 

]3eing a Division Beech matter, aâjeurned 
to 25.04.19.i5, 

(KR amame:thy ) 
ierber..A) 

S 	 - 

1Ct 

1' C 1[ 

. TR anarLuJortlly ) 
I-mbar (A) 



Date 

12.6.96. 

Office Report ORDER 

23iiig aJ Iv1sio:1 Ben di matter, adjourned 
/ .i'jo, 	

( 

(K. Ram am oorthy) 
Member (A) 

23 .7 • 9 13cj 	, 	Lvi:r.i)iT 	nci 	tte, adj urnd to 

IU.9,1993. 

(:. Ramamorthy) 
MemE? r (A) 

10 • 9 • 96 	 Being a Division Bench matter, adjourned 

to 10.10.1996. 

/0" (K.Ramatoorthy ) 
Merrber(A) 

10.10.9  None present for the applicant. 
Being a Division BenCh matter, adjov 

to 27.11.1996. 

(V.Radha ishnan ) 
Metuber (A) 



'V 

Date 

17.3.97. 

Office Report 

Being a Division Bench matter, adjourned 

to 09.04.1997. 

(V.Rahakrj shnan) 
Member(A) 

alt. 

9.4 • 97 

7 .5 .97 

Being & Division BeIXTh matter, adj ourned 

to 7,05.1997. 

(v.Radhakrishnan 
Member (A) 

npm 

a Division BEfl ch nattcr, adjourned 
to 30th June,199"/. 

V.Radhakrjshnan ) 
Ii eniber 

nn 
JP' 30.6.19917. Being a Division Bench matter, adjorne , 

09,7 • 1997. 

I  

(V • Radhakr I sh an) 
t4eraher 

9.7.97. 
ait. 

None present ror the parties. Being a 

Division Bench matter, adjurned to 13.8.97. 

(V.Radhakri sbna:) 
.jernber() 

ait. 



Date 	Office Report 	 0 R D E R 

18.12.'s 

.1. .97 

3 .2 .97 

Counsel for the aplicant is not pres(--,nt. 

Adjourned to 9.01.1997. 

A.K.Mishra ) 	( K.Ramarnoorthy,) 

Member (J) 	 Member çA) 

npm 

Being a Division Bench matter, adjourrd 

to 13.02,1997. 

V.Radhakrishnafl 
Member (A) 

nrxn 

This is a Division Seflch matter. 

As the Division Bench is not available today, 
the matter is adjourri-:d to 17.03.1997. 

( r.i.. 3hat ) 
Member (3) 

npm 

A 



402/? 3 

Di I 	Office Report 
	

ORDER 

I 13.8.97 
	 As the time being over, adjourned to 

22 9.1997. 

L1  > 
T.N. Bhat 	( v.Racihakrishnan 

Member (J) 	 Member (A) 

nn 

22-9-- 97 
	 Time being Over. Adjourned to 2811-97. 

lA 
(T.a. BHT) 	 (V. ?ADHARTISHAN) 
Member(J) 	 enber (A) 

Pt. 

iI2 

Time being over, adj urned to 29.12 • 1997. 

(T.N.3hat) 	 (V.Radh 
Member(J) 

ia o3. the e1:LT a:ec 
OAf Bar association to abstain rro!n 
due to sad demise of Mr.G.NDeSai,Sr 
of Gujarat High court, tho matter i 
-- - 	'_"_) 	,. 

,C.(annan 	( V ,F. adha iL 3. h 
ierber (j) 

flL)c 



	

Da 	Office Report 
	

ORDER 

	

.,,- •'. ., 
• 
	 Time being over, adjourned to 2 .04.1998. 

P.C. Kannan ) 	C V.Radhaisbnan ) 
Member(J) 	 Mernber(A) 

n1n 

2-4-98 
	 Being a Division Bench matter, 

adjourned to 4-5-98. 

(V. Rdhakrishnan) - 
Member (i) 

4.5 .93  

I 	L\ 

I 
rn 

pt 

i!otice may be Isaied tothe respondents 
to nominate alternate counsel in place 
of Mr.Mdl Kurei. 
Adjourn€i to 3.7.1998. 

P.C. Kannan ) 	C y.Radha}ishnn 
fi ember J) 	 Member (2) 

npI 



CAT! J / 13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.NO. /402/93 
T . 

DATE OF DECISION03.7.1998 

KkPP Diploma Engineers' SSOciatiOflpet iti ofler  

Ka]crapar Jtomic Project & o.s. 

Mr.M.M.Desai & Mr.Mukesh A Pate1 Advocate for the Petitioner [s 

Versus 

Union of India & ors. 	 Respondent 

Mrs ..Safaya 	 Advocate for the Respondent [s's 

CORAM 

The Hon'ble Mr. v.I.adhakrith nn 	 s 	MerTer (A) 

The Hon'ble Mr. Laxman Jha 	 ** 	Miber (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ! 	 \ tp 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal 



2 

j, KAPP Diploma Engjneer5l Association, Kakrapar AtmMj& Project, 
Post Office Anumala, Via. Vyara, District : Surat- 

2. Shrj N.Usmashanr 
Pre sident, 
KAPP Dploma Engineers' Association. 

krapar Atomic Project, 
Post office Anumala ,Via-vyara, 
Surat, 

S Applicants 

Advocate 	Mr oMeMeDesai 
Mr.14UkEsh A Patel 

versus 

Union of India*Through s 
Setreta ry, 
Ministry of Atomic Energy,. 
Sotth  alock,New Delhi. 

Chairman, 
Atomic Enrgy Commission, 
Afluaktj Bhavan, 
CSM Margh, 
BOmbay....39, 

Managjng Director, 
New Clear Power Corporation Centre...I, 
World Trade Centre, 16th 2* floor, 
Chief Caffa Road, 
Bombay. 

Chief Project Engineer, 
Kakrapar Atomic Power Project. 
Poet offjce,An1a 
Via : Vyara,$urat. 	

Respondents. 

Advocate 	Mr 5  J'.Safaya 



C' 

 

 

O.A. 402/9 3 Date: 03.7.1998 

Per Hon'ble Mr.V.Radhakrishflan 	* Me mber (A) 

None present for the applicants. Mrs.Safaya 

ftles appearance for the respondents 

2. 	In this case, the applicants have approached 

the Tribunal praying for the following reliefs:.' 

Pass an order setting aside the desparity 

in the implementation of revision of pay 

scales as recommended by the Centre Fourth 

pay Commission Report 7 

Direct the respondents to uniformally apply 
the revision of Centre Fourth Pay Commissior 
Report as per the existing scale,: 

Direct the respondents to pay the arrears 
from 1.1.86 i.e. the date when the revision 
of pay scale was recoixunedded by the fourth 
___ Centre 1 PaV Comrnissicn ; 

(9) 	Permit the applicents to file single 
application in a representative having in  
regard to the sane cause of action and the 
nature of the relief prayed for on behalf 
of KAPP Dipoma Engiers' AssoelatiOn 

(E) Pass any othe r oer(d) which this Hon9ble 
Tribunal may deem fit and proper in the 
circumstances of the case 0 



In additional reply filed by the respondents today, 

it is seen that an Expert Committee was constituted by the 

Departuent of Atomic Energy as per the directions of the CAT 

Principal Bench, in O.A.No.1271/91. The eommittee has given 

its finding On 06.3.1998 and the orders of the DAE are 

awaited. Whatsoeverdecjsjon is ta]n by the DhE shall be 

applicable to all its units and all Scientific Assistants 

including the presert applicants in this O.A. 

In the circumstances stated above, it is not 

proper for this Tribunal to examine the question of pay 

fixation of the applicants as demanded by them as this is 
a job already under taken by the Expe rt Committee and be irig 

considered by the Appropriate Authority. 

In view of the above, we see no purpose in 
proceeding with the O.. Hence, it is disposed of. 

V
,p 

	

( Laxnan Jha ) 	 C V.Radhakrjshnan ) 

	

uber (j) 	 Menter (A) 

*SSN... 

I 

1 
J 



CL.. FRAL ADMINiSTRATIVE TRIBUNAL, DLI. - 

$ A 1 tication No. 	, 	1r° 	
of 19 

Transfer application No. 	 Old Write Pet. No.............................................. 

CERTIFICATE 

Certified that no iurther action is required to be taken and the case is fit for consignment to the Record 
Room (Decided). 

Dated: 

Countersigned. 

Section Officer/Court Officer. 	 Signature of the Dealing 
Assistant. 

MGIPRRND11 CAT/86—T, S. App.30-10-1986---150 Pads, 
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